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The applicant wants to withdraw the review application 

and the miscellaneous application. Since the applicant has 

absolute right to withdraw,as was held by the Hon'ble 

Supreme Court in the case of Biju Patnaik long back, 

there can be no objection to the prayer for withdrawal. 

Mr.Tahalj Dalai has pressed for Costs but for the reasons 

state above, I am not inclined to award costs. The 

Review applict ion and the miscellaneous application 

stand withdrawn. Mr.Murty wants a copy of the order today. 

The same be supplied to him, if applie(3 for. 
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